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ORDER 

It is pointed out by the learned counsel for the Appellant that the 

issue raised in this Appeal has been raised in other Appeal No. 55 of 

2013.   

So, post this matter for hearing on 10.05.2013

 

 along with Appeal 

no. 55 of 2013 



 

 

IA no. 98 of 2013 – For impleadment 

We have heard the learned counsel for the parties. 

We are of the view that this application i.e. IA No. 98 of 2013 for 

impleadment is not maintainable, especially when the Applicant feels 

aggrieved over the impugned order.  Hence, this application is dismissed. 

However, it is open to the learned counsel for the 

Applicant/Appellant to file an Appeal before this Tribunal as against the 

Impugned Order dated 12.10.2012 along with an application to condone 

the delay giving the explanation for the delay. 

 
 
 
   (Rakesh Nath)        (Justice M. Karpaga Vinayagam) 
Technical Member      Chairperson 
 
ak/vt 


